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New Dslhi: this the ch/day of no‘}\ ,199?,‘i

HON '8L E MR, S. R, ADIGE ME"8B er(n) .

CENTRAL ADY

s

HON $BLE DR.A.VEDAVALLI, M gi8 ER(J)

StKo Tiuari,
s/o Late shri Inderjit Tiward,

R/lo a=116 Jagatpuri, ‘
Delhi“’ 110 083 .oo..Appllcaﬂto
(8y Adwcata: shri S K, Gup ta)

{ersus

UNION OF INDIA through

1. Secretary,
Ministry of Teleacome,

ashoka Roady
ganchar Bhaud,
Ney Deihi =110 001,

2. The Chaiman,

" Telecom. Opmmission,
Dep artment of Telescom.,
sanchar Bhawany -

Ney Dslhi = 110 001,

3. l'lember(Fin‘aﬂce), C
Dep artment of Telacomey
ganchar 8hawan,
New Delhi = 110 001,

4, Chisf General Manager,

Tel ecom. Project,Morth Zone,
Eastemn Oourt Oomplex,

New Delhi - 110 001.
(By Adwocata: shri M.M,Sudan)

AUDCMENT

BY HON'SLE MR, SR, ADIGE MEABER(A)

Hearde.
2 shri Gupta contends that because para (ii)

pf‘ respondents' order. datad 92,95 (Anhexure-as)

Spécif‘ied that " the promotiah so made would
invariably be teminated after 180 days ", any

‘temination befors the period of 180 days( as in

the present case) wuld require respondents to giwe

applicant opportunity to show cause and be heard

‘before temin ation of promotion.
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This contention is
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entirely dewid of merit, because the abovs -p ara (ii)
mérely specifies the outer time period for -which

such local ﬁfficiating promotions could be made in
term of respondents® order dated 24195 ( Annexura=a6)e
That order gwpoyers respondents tol maks such local
oFFiciatmg arrangnents for any lesser time period and
as no right accrded to the applicant oonssquent to his
lo cal officiating promo tion, which waS teminated
uell within tha period of 6 months by 1mpugned

order dated 25.4.,96 (Annsxurs-pi), there is no legal
1nf‘im1ty in the said orde®, Under the clrcum stan ce
the ruling in H.L,Trehan Vs, UOI 1989 (9) ATC 650

does not help the applicant. i

3. In this connection, respondents' counssl has

al s0 invited our attention to the CAT PB judgment -

in VUA N0.2465/95 filed by this very applical;it dismissing

his prayar against his repatriation to his prarent
poinlid 4

dep artment(Department of Posts). He has had out"
‘that the applicant was a deputationist f‘mm Department

of Posts and the powsrs for making officiating arranganents

in jthe cadre of Sr. M and AAD not exceeding 180 days ’
delagated to Heads of Cadres is applicable only to
officers bom in AFS Cadre of Telecom., Dspartment and

it is not applicable for deputationist JA0s such as

applicant, There is no denial to thesa avemments sither;.

by way of rejoinder or during- hesaringe .

4, . The 0A is therafore disnissed. No costs.
Ve | ~ yan
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